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Record of Proceedings

The representative of the petitioner submitted as under:

(i) Additional submissions as sought for by the Commission pursuant
to the proceedings held on 4.10.2011 have been submitted and
copy served on the beneficiaries.

(ii) Out of the total R&M schemes approved by the Commission, Main
plant R&M scheme was envisaged for improvement in Heat Rate,
capacity, etc. along with life extension.

(iii)  All other schemes are essential for sustenance of efficient, reliable
and safe operation of the plant and that already the petitioner has
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incurred substantial R&M expenditure on these schemes and since
many of them are likely to be put to use during this tariff period
2009-14, the projected expenditure in respect of schemes
completed within this tariff period may be considered in tariff.

(iv)  Some of the schemes pertaining to the Main plant R&M scheme are
likely to be completed beyond the year 2014.
(v) The tariff for the generating station may be determined as prayed
for in the petition.
2. The learned counsel representing respondent No.2 and 3, namely, BRPL

& BYPL submitted as under:

(@)

(i)

(i)

The petitioner has not submitted the detailed break-up of the
schemes that are likely to be completed during the current tariff
period. Since some of the schemes would be completed beyond the
year 2014, the Commission may disallow expenditure towards
such schemes in the present petition.

There is an increase in the auxiliary consumption of the petitioner
for the period from 2009-10 to 2011-12 and there is no
justification to burden the beneficiaries on this count.

The additional reply filed by the respondent may be taken into
consideration while determining tariff for the generating station..

3. In response to the above, the representative of the petitioner clarified as

under:

(i) Details of the schemes which are likely to be implemented during the

current tariff period (2009-14) and the schemes likely to be completed
during the next tariff period has been submitted vide affidavit dated
5.7.2011.

(ii) The claim towards Auxiliary consumption has been made in terms of

the provisions of the 2009 Tariff Regulations, notified by the

Commission.
4. The Commission after hearing the parties reserved its order in the
petition.
Sd/-
(T. Rout)

Joint Chief (Law)
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